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AD hOlL Member: Hu the MlnIster ~ f'li ~ ~ '1ft "fif if; ~ ",T( 
read it? 

Mr. Speaker: There is a supple-
mentary coming as to whether the 
Minister hu read tlWo book. 

Shri L. N. MIshra: I have read a 
part of it and not the whole of It. 
(Interruption) . 

Mr. Speaker: The Membe... are 
'Yery inquisitive to know whether he 
hu got it and whether he can lend 
that boole to them. 
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Shri Bart VIahao Kamath: MaT J 
request that question No. 591 may allo 
be taken up along with question No. 
1170? 

Mr. Speaker: It it i. eonvenlent, the 
l\olinlster might answer both. 
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·atl. Shrl Harl VlsImll Kamath: 
Will the Minister of Borne Mairs be 
plealed to refer to the reply given 
to Starred Question No. 144 on the 
10th November, 1965 and atate what 
advice or direction has been given by 
the Central Government in regard to 
prohibition to each of the States in 
view of the fact that the State Gov-
ernments are not free to scrap or 
modify the policy of prohibition with 
a view to augmenting their financial 
resources? 

TIle MlDboter of state In the Minis-
try of Bome Aftalrl and Minister of 
DeI_ Snppll ... In the MInIstry of 
Dele_ (Shrl HaWl: No direction 
haa been liven to the State Govern-
ments in regard to prohibition. This 
question was discussed with the Chief 
Ministers of State. In January 1964 
and there was general lI/iIl'eeIJIent that 
the statu6 Q1W should be maintained 
In relard to prohibition pending eon-
IIIderation of the Report of the Study 
Team on Prohibition. 
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ShrI 8. C. 8aawda: May I know 
whether some interim stepa have been 
taken by the Central Government 
pending the decision to be taken after 
consultation with the State Govern-
ments and, if 10, what are they? 

8hr1 HaW: There Is no question of 
taking interim steps becaUie the Tek 
Chand Committee's report is divided 
into two parts---ll'teps to be taken in 
dry areas and steps to be taken In 
wet areas; certain steps which they 
have suggested, for Inlrlanoe, tilhten-
Inll of laws, could not be taken par-
tially; they have to be taken e1mul-
taneously after the detailed cOll.lldera-
tlon of the report. Therefore, no 
interim stepa have been taken. 




